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Order dated 10,6 .2003 

Heard Shri .S.Tripathy, the learned 

counsel for the applicant and ShrI A.K.ose, 

the 1...earn.ed Senior Standin! Counsel (on whom 

:a coy of this O.A. has already Seen served) 

aerin' for the Respondents. 

Applicant, on his own reueat, came 

to A.R.C., Chariatia on transfer from Delhi 

for the reason of W= personal difficilties 

'U. 
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n his home-front. Late,j had to face 

transfer back to New Delhi; as aaingt which 

he bad approached this TribunalrepeatedlY 

in two succe5sive Original Applications: 

wherein he was given due justice within the 

frame work of law. On the last two occasions 

ZSpecial Secretary of the Ministry was asked 

to look into his grievances andja.s it 

appears from Annexure-3 dated 24.5.2003, 

the Special Secretary of the Ministry, himsel 

hs considered the matter and passed 

necessary orders; or receipt of which the 

applicant has already been relieved from 

A.R.C., Charbatla in order to join at ARC, 

New Delhi Headquarters, A opy of the relief 

order is available under Annexure-4 dated 

5.6. 2003. 

The applicant havino already been 

relieved should go and join at Headguarters 

(New Delhi) as a disciplined Govt,serVaflt. 

Having heard the learned counsel for both the 

parties, I am stisfied that there remains 

nothing more for this Tribunal to interfere 

in the matter. Accordingly, this O.A. is 

"dismissed"IA the stage of admission itself. 

lb costs. 

send copies of this order 1along vi th 

cop 1eè of 'this O,A,1to Reondents and free 

'copies o.-this order be handed over to the 

learned counsel of both the gides. 
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